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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Now, we shall 
take up the Cigarettes (Regulation of Production, Supply and Distribution) 
Amendment Bill, 1997. Shri Dave. 

THE CIGARETTES (REGULATION OF PRODUCTION, SUPPLY AND 
DISTRIBUTION) AMENDMENT BILL, 1997 
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"According to official sources, pentents with tobacco related 
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77ie question was proposed 

SHRI EDUARDO FALEIRO (Goa): Mr. Chairman, I would like to 
congratulate the hon. Shri Dave, and really thank him on behalf of millions of 
people who suffer from this disease as a result of heavy smoking, I being one 
of those millions in this country and all over the world. It is a terrible habit. In 
fact, we have not understood the implications of this intoxicating substance. A 
lot of respiratory diseases and asthma are the result of smoking. The classic 
example is of Marlborough. Marlborough is a world famous American 
cigarette. It was extremely popular in earlier times when smoking was 
fashionable. In my younger days, the previous generation, in rhe movies we 
used to see these actors and actresses smoking and they were supposed to 
be intellectuals. If you smoke, you are supposed to be an intellectual. You are 
considered to be an intellectual not by reading but by smoking and sitting in 
cafes and other places talking about everything and, sometimes, about 
nothing. There was this Marlborough and this Marlborough was made 
propular through advertisement where the Marlborough man would go on a 
horse through great deserts and smoke. He was a virile, tall and handsome 
looking person. The Marlborough man died and he died of cancer of the lungs 
as a result of smoking. That practically illustrates what many people like me 
and many others are suffering as a result of smoking. It'is a tremendous thing 
and something must come from the hon. Minister. Let us not say, "Well, it is 
all very good and we shall surely do something in the next millennium".   No, 
let us do 
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something concrete. What concrete things can be done? What is done all over 
the world? I can mention my little State which has brought a legislation 
prohibiting smoking in public places. In Government offices and public places, 
if you smoke, you will be fmed, and sometimes, heavily. Therefore, I am 
extending my support to this Bill. I am aware, from my own situation, of the 
tremendous injurious effects of smoking. Therefore, let us have a legislation. If 
you ask the Member to withdraw this Bill, I would plead with you and urge 
upon you, on behalf of the millions of people who are already sick as a result 
of smoking and on behalf of the other millions who will be sick if you don't do 
anything, to do just this tiny, little thing of prohibiting smoking in public places 
and imposing a fine on whosoever breaks this law in Government and other 
public places. If you do this in your Government offices and the Union 
Territories under you, if you kindly send a circular to all States requesting to 
bring a legislation prohibiting smoking in public places, it will be a small 
beginning. It has been dpfle in my small State. Surely, this can be done in 
other States with much greater resources. Therefore, 1 appeal to you to do all 
this and to discourage all this publicity of cigarettes and other smoking 
substances and chewing tobacco substances. They do it in schools. As Mr. 
Dave has pointed out, all the get-togethers of young people are sponsored 
often by tobacco companies and they play and have a merry time, and then 
they get used to smoking which destroys their life. I plead with you, whatever 
you may say about this legislation at the end of the debate, kindly announce 
some concrete steps in the simplest terms, as I have stated, prohibiting 
smoking in public places and imposing a fine on those whp break the law. 
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 ह
�� ह� ह:, 
#���� �� I� Iy�  &��� ह
 ��%�.�  �
 6��� ह
 ��%.� �� �� 6��� ह
 ��%.� �
 $ह 
C��� �	�
� ह
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SHRI JIBON ROY: Mr. Vice-Chairman, Sir, I draw the attention of the 
hon. Member to the fact that the Government of India is considering a 
proposal for a 100 per cent foreign investment on tobacco cultivation... 
(Interruptions) 

�� 
�घ �<� .+�	: (�
��P�? 	ह
-�, 	' -$� �� r��� <9��� �
.��6 ( 
(G��-�, <-�� �� �$��Q �$���	� ) 
�2
E� �$E���, 1997 �� 
	"8� ���� ह5� ; 

SHRI EDUARDO FALEIRO: Sir, the hon. Member, Shri Gautam, has 
made a very useful suggestion regarding smoking. Before we start with the 
entire world, at least in Parliament, smoking should not be permitted within the 
Parliament premises. We are coming out with various laws like, say, MPs 
should not have more than two children. This is an old-fashioned one. But, in 
the case of smoking, if anybody wants to smoke, he can go outside this little 
gate, into the open air, and smoke. Let us take it very seriously. It is a very 
important matter. Kindly convey the feelings of the hon. Member, which, I 
think, is shared by the entire House, to the General Purposes Committee for 
appropriate directions. 

�� ��	��#�# (ह����Q�): 	' C
�� 
	"8� ���� ह5� ;  C
�
 ���� ���ह%;  

��  2��I-(o�� 2���� (  �N	5 �� �=	��): >�� �I�5# ��� �� 
	"8� 
����  ह
; ��=$� �� ��� �ह, ���� ....( �$E��).... 	' �� �
.��6 ���� ह5� ;  

�� ��	��#�#: ��a#��	�6 	� �ह, ह
�� ���ह%;  

�� #�#� ��0 	�ह�� (.�����): 	ह
-�, 	' C
 ��# �� 
	"8� ���� ह5� ;  
�*�$8� 	� “Tobacco-the death trap”  %� Ba6�# ��� "� (
	�  %� (d#�&��� 
��� �ह �ह� .0 "� �� “Passive samoking can have consequences as fatal as 
those of active smoking”  ��� I� #����1 �� �
 ��� �ह �ह�  "� , (
 ��� �� �	# 
���� ��% �
 �ह� � ���� �ह�.�; �
 ��#$�6 �
28� ह:  C
	�, $ह 	' �ह�� �� �f�� ��ह�� 
ह5� ;  C
	� �ह� .�� ह:  �� "Passive smoking is a great risk for office workers in a 

closed environment. Most people in the cities spend a huge proportion of their 
time indoors and exposure to environmental tobacco smoke is a very serious 
health hazard. Passive smoking can lead to lung cancer, aggravated asthma, 
frequent colds, impaired childhood, physical and mental retardation and heart 
attacks. A study has shown that non-smokers, who live with smokers face a 35 
per cent higher risk of getting lung cancer than people who don't 
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live with smokers. We have seen a number of young women with heart 
attacks, whose husbands were heavy smokers. And, recently, some non-
smoking men were seen with heart attacks, whose wives were heavy 
smokers. " 

(�
��P�? ��, ह	��� �ह�1 	� �� 6
���
 ��C�. �� 6
���
 9	
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� -$� �� ��  ����� �� 31 �!5 �� 
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 I� #����1 �� ��  �
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 ���C. �� 6
���
 9	
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<�����E� ���� ��%; C
 tL�6 
� 	' -$� �� ��  ��# �� 
	"8� �� �ह� ह5� ;   

THE MINISTER OF STATE OF THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI N. T. SHANMUGAM): Mr. Vice-Chairman, Sir, the 
hon. Member, Shri Anantray Devshanker Dave brought forward this Bill for 
prohibiting the consumption of gutkha and khaini by people. For this purpose, 
he has proposed an amendment in the Cigarettes (Regulation of Production, 
Supply and Distribution) Act. 1975, extending its application to other tobacco 
products like gutkha and khaini. This Act would, therefore, apply not only in the 
case of cigarettes, but also to other tobacco products like gutkha and khaini. 
The other clauses he wants to introduce are Clauses 3(a) and 3(b) in the 
principal Act. These relate to prohibition of blending and treating of tobacco 
products including cigarettes, gutkha and khaini with narcotics and other 
psychotropic substances. Shri Dave has also proposed the enhancement of 
the rigorous imprisonment for those who indulge in mixing and blending of 
narcotic drugs — that is, imprisonment for a period of ten years, with a fine 
which may extend to ten lakhs of rupees. He has also proposed prohibition of 
sponsorship of sports events by manufacturers of cigarettes and other tobacco 
products. He said advertisements of all such products should not be allowed to 
be broadcast and telecast on television and other media. Shri Dave has also 
proposed that the size of the print of the statutory warning printed on cigarette 
packets, "Smoking is injurious to health", should be increased from the present 
3 mm. to 5 mm. The hon. Member also mentioned that one lakh people die 
every year due to the use of tobacco and its other products like gutkha and 
khaini. This is one of the main causes for cancer and other respiratory 
diseases which people have.    The USE of 
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tobacco also brings early death to its consumers. The four hon. Members who 
took part in this debate said that fifty per cent of the people of India are 
consuming tobacco and its products. There is no such illusion. The 
Government is opening cancer hospitals. These hospitals will not be of much 
help to those people who have already got cancer and other diseases. The 
Government has already intensified its efforts to discourage people from 
tobacco consumption. Under the administrative instructions, tobacco smoking 
is prohibited in hospitals, dispensaries and other health care establishments, 
domestic air flights, air-conditioned chaircars, air-conditioned sleeper coaches 
in trains, suburban trains and air-conditioned buses, under the control of the 
Government of India. Smoking has also been prohibited at public places and 
public conveyance in the National Capital Territory of Delhi. In addition, the 
following measures have been taken to discourage the consumption of 
tobacco: 

(1) As per the Cigarette (Regulation of Production, Supply and 
Distribution) Act, 1975, it is mandatory to display health warning on all 
cartons, packets, of cigarettes. 

(2) Under the Prevention of Food Adulteration Act Rules, 1955, 
a warning "Chewing of tobacco is injurious to health." is mandatory on 
tobacco products. 

(3) Direct advertisements relating to tobacco- or tobacco 
related products are prohibited on Doordarshan and All India Radio. The 
Ministry of Information and Broadcasting has informed us that the satellite 
channel operators have also expressed their willingness, to come forward 
with their self-regulated code for advertisements of such products. The 
Government has advised the State Governments to discourage consumption 
of products containing chewing tobacco, including gutkha. They have also 
been advised to ensure that tobacco products are not sold around 
educational institutions, such as schools and colleges. 

(4) In the field of health education, under the National Cancer 
Control Programme, emphasis is being given to awareness on early detection 
of cancer. The law relating to production, supply and distribution of industrial 
products is under Entry No. 26 of the State List. The Parliament is, therefore, 
only competent to enact law relating to cigarette, and not other forms of 
tobacco products. The major portion of tobacco products, which is the 
subject- matter of the present Bill falls within the 
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jurisdiction of the State Assemblies. Only one form of tobacco product, 
namely, cigarette, is within the jurisdiction of Parliament. Therefore, 
Parliament is not competent to enact legislation on gutkha and khaini, which is 
covered by Entry 26, Seventh Schedule 7 of the Constitution. However, in 
view of the provisions contained in article 252(1) of the Constitution, 
Parliament would be competent to enact a law in respect of tobacco products 
for those States which adopt the law passed by Parliament, by passing a 
resolution by the House of the State, or, where there are two Houses, by each 
House of the Legislature of the State. The amendments and additional 
proposals in the Bill are inadequate. The Government is considering a 
proposal to bring forward a comprehensive legislation against the use of 
tobacco in the country. The State Legislatures of Uttar Pradesh, West Bengal, 
Goa and Punjab have passed resolutions to adopt the Central Government 
legislation on the subject. The Ministries are ajso examing as to what steps 
can be taken to discourage the use of chewing tobacco, including gutkha and 
khaini. The Department of Health is, therefore, of the view that the 
Government should oppose the Bill in Rajya Sabha. Therefore, I request the 
hon. Member to w ithdraw the Bill. 

SHRI EDUARDO FALEIRO. : Sir, I have to seek some clarifications 
from the Minister. The hon. Minister said that there are many instructions for 
prohibiting smoking at public places, educational institutions, etc. I can say 
with full responsibility that as far as educational institutions are concerned, I 
myself have seen, one metre away from the gates of educational institutions, 
kiosks selling various things, including cigarettes. We need to reiterate these 
instructions to all concerned. Will the hon. Minister impress upon all concerned 
to strictly enforce these instructions? Because, laws may be there. The 
problem is not with the laws. There is never any problem with the laws, but the 
problem is with regard to implementation of the laws, which is never there. 
There are plenty of laws, but no implementation. Please implement them. 
Two, will you now, as a symbol of your commitment to this cause — which you 
have said, you have — just ensure that in your own Central Government 
Offices, there is no smoking? Kindly do it, to begin with. Three; circulate all 
these things to all the States so that this type of ideas are implemented. Four, 
kindly bring a legislation — as a Minister, you say that you are going to bring 
— with a sense of urgency. We are talking of education and of bringing laws. 
But nothing neither in this  House nor in the other House, is ever brought out 
— 
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whether on education or health. So, kindly bring this legislation in the next 
Session of Parliament and oblige the people of this country. 

SHRI SANGH PRIYA GAUTAM: The Kerala High Court has given an 
order... 

SHRI N. THALAVAI SUNDARAM (Tamil Nadu): Recently, there was 
a judgment from the Kerala High Court. The judgment was to give effect to 
ban smoking in public places. One writ petition is pending before the Chennai 
High Court. Some are filing petitions for banning smoking in public places. In 
the Chennai High Court, a Public Interest Litigation was filed and it is pending. 
In certain other areas, some people have filed a petition for allowing smoking 
in public places. We are not able to understand the situation in our country. I 
would like the hon. Minister to take necessary steps to prevent smoking. 
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SHRI N.T. SHANMUGAM: The hon. Member have given good 
suggestions, so far as the illiterate people, those who are using tobacco or 
khaini, are concerned. Therefore, his suggestion would be considered when a 
comprehensive legislation is brought forward. Valuable views and suggestions 
of other Members also will be considered in the new legislation. I, therefore, 
request the hon. Member to withdraw his Bill. 

SHRI ANANTRAY DEVSHANKER DAVE: Sir, I would like to 
withdraw the Bill. 

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Does the hon. 
Member have the permission of the House to withdraw his Bill? 

The Bill was, by leave, withdrawn. 

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Dr. Mohan Babu - 
Absent. Shri E. Balanandan - Absent. Shri S. Ramachandra Reddy. 

THE HANDLOOM WEAVERS (VIABLE WORKING CONDITIONS AND 
OTHER WELFARE MEASURES) BILL, 1998 

SHRI SOLIPETA RAMACHANDRA REDDY (Andhra Pradesh): I 

'That the Bill to provide for the viable working conditions for the 
handloom weavers by assuring subsidized regular supply of yarn and 
other raw materials, interest free consumption loans, insurance for 
the handlooms and the weavers, loans at nominal rates for 
purchasing yarn and other raw material from the Banks and other 
financial institutions, making it mandatory for the Governments and 
their departments to purchase its cloth requirements from primary 
handloom weavers and their co-operatives, and for certain other 
welfare measures to be undertaken by Central and State 
Governments and for matters connected therewith and incidental 
thereto be taken into consideration." 

SHRI JIBON ROY(West Bengal): Sir, it is an important Bill 
concerning the whole Nation .(Interruptions).. The Minister concerned must be 
here to hear him...(Interruptions)... 
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